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THE MINISTER OF STATE IN THE 
MNWRY OF HEALTH AND FAMILY 
WELFARE (SHCH MATI D.K. THARA DEVl 
m T H A ) :  (a) The folkwing incentives 
m bdng gkon to Government servants, 
whh thr- or k# number of children in the 
wml of thy themsdves of their spouses 
undergoing sterilation: 

(i) A rpecial increment tn the form 
of personal pay not to be ab- 
mrbd in future incremesot pay; 

(ii) Redudion by half percent, of the 
rated interest on house building 
advance; 

(iii) Special casual leave upto seven 
days in respect of male empby- 
ees and upto fourteen days in 
respect of female employees. 

(b) and (c). No further concessionsl 
fimnchd benefits to such employees are 
propo+od to be given as the existing ones 
am amsidered edequate. 

2592. SHRI SURYA NARAYAN 
SINGH: 

SHRI PHOOL CHAND 
VERMA: 

WM the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the 
rrOly given to Unstarred Question No. 1779 
M March 6,1991 and state: 

(a) whether any of the demands of the 
M hdia Kondriya VidydPyas Teachers 
AsmcWm have s h e  been boked into by 
n , d w n m e e ; e n d  

THE MINISTER OF H W  RE- 
SOURCE DEVELOPMENT ( M I  MUUN 
SlNatl): (a) and (b). The doputy Commls- 
s b w n  and Assistant Cammisshn  In ~k 
Headquarters have an arrangement to sh in 
an informal Committee or Working &up to 
examine the dtfferent mattenof the Mmhi- 
stratkn of the Kendriya VialayaSangcdhan 
including the demands of various aosocia- 
tion. This is a standing arrangement to bok 
into such matters as they arise from time to 
time and, therefore, cannot be quantifii in 
termsof results. This informal Working Group 
has dkcussed issws like demands for in- 
crease in promotion quota, openiwof pro. 
motional avenues for miscellaneous cat^ 
rims, time-bound promotion after 8 yoan, 
matters relating to transfer policy, constitu- 
tion of the Council under Joint Consuttative 
Machinery scheme, etc. etc. 

2593. SHRl BHAGEY GOBARWAN: 
Will the Minister of WELFARE be pleased to 
state: 

(a)the list of persons bekngingb sched- 
uled castes and Scheduled T r i i  who were 
given financial assistance by tho NathaI 
Scheduled Castes and Sdmluk Trlks 
Finance and Development Copomtion dur- 
ing 1989-90 and 1990-91 (end 0s Juw): 

(b) the composition of the bard of 
management of the CorpMatiin; and 

@)the scope of activ#iesof thecorpota- 
tian? 


